ORIGINAL CLVIL JURISDICTION.

Original Suit No. 169 of 1869.
The Hongkong and bhaﬂﬂ'hdl Bankmrr ,
Corporation. v Plaintigs.
T. Barker. Defendant,
Carvier by sea—Delivery of goods carried— Landing goods

on Bunder-~ Custom of Port of Z)’Ombay—-b’ﬂl of Lading—

Protection afforded by clause coempting from loss by firg— Cuss
toms At (VI of 1863), Sects. 91,82, 53, and. 54.

A carrier by sea is obliged to make an actual delivery of gonds carri.
ed Ly him to the consiguee; but such prime fucie obligation way be af’-
fected by the custoru of the port where the goods are to be delivered.

Neither by the custom of the Port of Bombay, nor by the provisivns
of ‘the Custoin’s Act, is the Master of a ship bound to waijt 15 days
before commencing to land his cargo, but within a rcasonable time after
tlie arrival of his ship—48 hours in the case of a sailing vessel, and svie-
what less in case of asteamer—Dhe is at liberty to land goods if the con-

signee lias not then sent boats for them; and  such fanding is not uolaw

ful, or a breach of coutract as carrier, on the part of the master,

The landing of goods under the above circimstances,and setting them
apart for the consignee, do not constitute a delivery of them 9 the con-
signee; but such goods, after being so landéd, continue in the possession

;of the master as carrier. ) -

The defendant received goods on board his steamer under a bill of
Jading which exempted hiin from liability for loss occasioned by the
act of God, the Queen’s enemies, fire, and all and every other dangers

_and accidents of the seas, rivers, and navigation® of whatsocever nature ov
kind, and lawfully landed them on the Custors House Bunder at Bow-
bay, where they were acculeutally burned before they were dchvcre,d
to the consignoee.

Held. that he was protected by the ahove exception in the bill of
lading. ‘

This suit was brought t> recover Rs, 40,000 as damages

for the non-delivery by the defendant of certain goods that
had been shipped in China on board the ateam-shlp American

of which the defendunt was Master.

~ Bomjibhai Vishram, towards the end of the month of
. January 1869, shipped on the steamer Ainerican, which was
. then loading was a general ship at Hongkong, and bound for
' Bombay, a large quantity of goods consisting of 1,507 tubs
ot sugar-candy, 53 chests of Panjum silk, 223 bags of sugar,
-and 25 casesof cassia. -When the goods were received on

*‘board the Master, T. Baker, signed five bills of lading, and
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delivered them to Somjibhai Vishram. The bills of Jading
were in the usual form :

“Shipped in good order and well-conditioned by Somjibhai
Vishram in and upon the good steam-ship or vessel called
the dmerican, whereof T. Baker is Master for his present
vuyage, and now riding at anchor in Hongkong, and bound
for Bombay, 510 tubs sngar-candy, weighed, &c., and are
to be delivered in the like good ovder and well-conditioued
ut the aforesaid port of Bombay. The Act of God,
the Queen’s en:mies, fire,and all the every other dangers and
accidents of the seas, rivers, and navigation of whatever
nature or kind soever excepted unto order or its assigns.
Freight for the said goods payable here in Hongkongas
per margin, with primage and average accustomed. In
witness whereof, &ec. '

“ ( Signed ) T. Baker. ”

These five bills of luding Somjibhai Visbram endorsed in
blank, and delivered to™ the plaintiffs, the Hongkong and
Shunghai Baoking Corporation, a Joint Stock Banking

Company carrying on business in China and Bombay, to

sectre advances mado by them upon the geods.

The Awerican sailed from Hongkong, and arrived in

. Bombay Harbour ‘on the 17th of February. Bhe was

consigned by the charterers, Messrs, Jardine, Mathieson
and Co., to their agents, Messrs, Remingtbn and Co., of
Bombay. On ‘the 18th of Fcbl‘uur.)/r Messrs. Remington
and Co. caused a notice of the . arrival of the dmerican, and
a request to consignees of cargo to take delivery, to be iu-

‘serted in the newspapers of that day,

They also, on the evening of the 17th February applied
to the Custom House authorities for- permission to land the
cargo at once. Permission was then granted at once to land

those goods,for the immediate landing of which provision was

made in the bills of lading: Abont three-fourths of the bills of
lading contained a clause anthorising the immediate landing
of the gosds comprised in-them, Subsequently, on the pro-
duction of a memorandum, purporting -to bé signed by the.
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Mukadams of the respective consignees, a weneral permission
to. land the cargo was given on the 20th of February.
Nothing, however, turned upon these permissions.

The American commenced to put her curgo into boats
and land the same on the 18th or 19th;and the goods -com-
prizelin the tive bills of lading, the subject of the present
suit, were landed between the 20th and 23rd of February.

The defendant endeavoure I, but tailed, to pfow'ga that he
had obtained permission from the plaintiffs or their agents
to land the goodsat once.

When lacded, the goods were placed upon the Customn
House Bunder, where they remained under the care, and in
the possession of l\l_essrs.Remingmn and Ce., -until the st
of March, when the greater portion of them was burned in a
fire, which accidentally broke out in the DPost Office, a
bunilding adjoining the Costom House, aud which fire ex-
tended to part of the Custom House premises,

The question therefore urose upon whem the loss wus

to fall. . : !

The Customs Act VI, of 1863, Sec. 51, enacts ds followsiw
“ A period of fifteen working days after the entry of a vessel
not exceeding 600 tons, or such other period as the oflicer in
charge of the Custom House shall direct, shall be allowed
(without charge for the oflicer of customs) for the . landing
of import cargo from such vessel. One additional day shall
in like wanner be allowed for every fifty tons in excess. of
six hundred.- If the period occupied in. the landing of
import cargo be in exciss of that so allowed, the vessel shall
be charged with the exvense of the officer of customs at a
rate not exceeding five rupees per diet: (Sundays aud holic
days exoepted) for such esgess reriod.” .

See, 52.—[fthe importer, owner, or consigtee of any goods
(except such as sball have been declared by the Daster ot
Uommander as not to be landed}, or the agent of suchims

porter, agent, or consignee shall not land such goods within

fifteen working days after the entry of the vessel importing
the same, or within such further period as the bill of lading

VI.—10 0. C.
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of such vessel shall specify, the Master or Commander of the
vessel, or the officers of customs, on the application of such
Master or Commander, may then carry such goods to the
Custom House; and the officer incharge of the Custom House
shall thereupon be bound to take charge of and to grant
receipts for such goods; and if notice in writing shall have
been given that the goods are to remain subject to a lien for
freight, primage, general average, or other charges of a
stated amount, such officer shall be bound 10 hold such goods
until the freight, primage, duties, and other charges to
which such goods are liable shall be paid.”

See. H4.—1t any earlier period than fifteen working days

“after the entry of any vessel is sjoziied in the bill of ladifg

of such vessel for the discharge of her cargo, or any part
thereof, and it the importer, owner, or consignes of such
cargo, or the agent. of such nporter, owner, or consignee
shall not land the same within such spec'iﬁrd period, the
Master or Commander of such vessel, or the officer of ¢ustoms
on the application of such Master or Commander, may then
carry such godds to the Custom Houseand the officer in charge
of tbe Custom House shall thereupon bs bound to take -harge
of and to graut receipts for such. goods; and it potice in
writing shall have been givenithat the goods are to remain
subject to » len for fieight, primage, goneral average, or
other charges of a stated amouut, such officer shull be bound

~ to nold such goods until the freight, primage, Juties, and

other charges to which such goods are liable shull be paid”"
The issues settled were—
I Whether the defendant delivered the goods accordmrr )
to the bill of lading.

I1. Whether the Uoo/ds\Were lawfully landed by the
defendant, and remained to the (ustom House at- the risk
of the plaintiff,

11, Whether the plaintiffs were Lound hefore the fire
to take delivery of the goods,

IV. Whether the defendint waslmble for the h)a~ ocea-

“gloned by the fire.
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The suit was heard by couch,C.J., on the 24th July and
subsequent days.

"Pigot and Seoble for the plaintiffs contendel: L.—That by
the enstom of Bombay, as well as by the provisions of the
‘Customs’ Act the defendant was bound to wait 15 day,
before Janding the goods, Il.—That having lunded them
hefore the expiration of 15 days, the defendunt was a
wrong-doer,and lable for *any loss = that thereby ‘resulied
to the goods. JII.—That the defendant was in posses-
sion of the goods on the bunder asa comman carrier, and was
not protected by the clause in the bill of lading exempting

him from loss cansed by fire, us such exemption was limited

to loss by fire at sea. They cited Gatife v, Bourae (a),

The Hon. J. 8.  Wlite * (Advocate General), Green.
and Latham for the defendant contended; I,— That the
custom of Bombay authorised the landing of the goods
before the expiration of 15 days, Il.—That by the costom
of Bombay the landing of goods upon the Custom House
Bunder was equivalent to a delivery of them to the consig-
nees, I11.—That the defendant landed the goods with the
consent of the Mukadam of the consigneer, and that such
consent was sufficient, though the plaintiffs were holders of
the bill of lading. 1V.—That having landed the goods, the
defendant beld them as a warehouse-keeper, and in such
capacity was not liable for their accidental destracion.
V.—That defendant landed the goods as carrier, and was
protected by the canse relating to fire in the bill of lading,

Cur. adv, vult,

7th Angust—Couch, C. J.:—This cuit was brought by
the plaintiffs, as the indorsees of five bills of luding sigued by
the defendant as the miaster of the steam-ship Awmerican, of
certain guods shippeu on board the American at Hungkong
by Somjibhai Vishram, 1o be delivcred at the port of Bom-
bay “unto order or to its assigns,”ior the.non-delivery of a
portion of the goods which were destoryed by the fire that
broke out in the Post Oifice on the L:tof Murch lust.

(a4 Bipg N.C, 3 4,
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The first issue raised is, whether the defendant delievered
the goods according to the bill of lading, it isthe duty of
the master to deliver to the persons mentioned in the bill
of lading of their assigns; and where the goods are deliverable
to the shipper’s order,as was the casc in these bills of lading
and the bills of Iading is endorsed in blank, and delievered as
a securty for advances, the delivery must be made to the
bolder of hill of lading: Abbott on Shipping, 10th Ed,
p, 247. The argnment of the Advocate General, who ap-
peared for the defendant, that a delivery to the Mukadam of
Somji Vashram, who did not and ¢ould not produce the bills
of lading, can not be supported. It is quite opposed to the
nature of the contractin the bill of lading and the established
rules of law relating to it. Nor is it necessary, as was also
argued by the Advocate General, that the defendant should
have dealt with the goods in such a manrer as to amount to
a wrongful conversion; for by Sec. 1 of Act IX, of 1856 the
plaintiffs, as the indorsees of the bills of lading, have 1ested
in them all rights of suit, as if the contraets in the hills of
lading had been made with lhenhelve%- The present suit is
for a breach of the contract.

- But the Prima jacieobligation of a carrier to make an ac-
tual delivery to the consignee personally may be affected by a
well-established and generally well-known ¢nstom and usage,
And in the case of carriers by water Lord Tenterden says:
“The manners of delivering the goods, and consequently the

period at which the responsibility of the master and owners

will cease, depend upon the custom of partienlar places and
the usage of particular trades,” In the Judgment of the
Jourt in Gatliffe v. Bourne (a),delivered by Chief Justice
Tindal, it is said:*“But we know of no general role of law
which governs the delivery of goods under a hill of lading,
where such delivery is not ezpressly in accordance with the
terms of the bill of lading, exczpt that it must be a delivery
according to the pratice and castom nsually observed in the
port or place of delivery. An issue raired apon an allegation

(a) 4 Bing, N. C, 320.
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of such a mode of delivery would accommodate itself to the
. facts of each particular case; and would le: in every species
~of escuse from the strict and literal compliance with the
precise terms of the bill: of lading, which must neceesamly
be allowed to prevail with refe:ence to the -means and ac-
commodation for lading goods at different places, the time
of the arrival and departare of the vessel, the state of the
tide and wind, interruptions from accidental causes, and
all the other circumstances which belong to each particular
port or place of delivery.”

The first question then which the Court has to determine
is whether the lading of the goods atthe Custom House
Bunder, and setting them apart (assuming that the evidence
shows this to have been done). were, according to the custom
of the port of Bombay, a delivery to the plaintiffs, It wiil
be convenient to stat: the evidence of the witnesses on both
sides as to the custom. Mr., Brice said: “ As far as my
‘knowledge goes, the practics is that ship’s eaptains cannot

‘land goods within 15 days of the ship’s arrival, except with
the conenrrence of the consignee, or under condition in the
bill of landing. It is the practice for all steamers to land
their goods immediately ; they provide for power to do s0.”
Mr. Parker said : ** The custom of the port in the case of
goods arriving by steamer from China is to allow the con-
signees 15 days to take delivery.,” Mr. Macaulay: “Where

there is no provision in the bill of lading the custom ,in_

Bombay is not to discharge till 15 days after arrival;

applies to both ships and steamers.” * Mr. Macintosh: © The
custom is that after 15 days, if the consignee does not send
boats along side, the captain can land them at the consignee’s
risk and expense. If the consignees do not send for the
goods during the 15 days, they must rem:in on board;? and
he made no disticetion between sailing vessels and steamers.
‘Mr. Forman said: “Before 1863 the custom was to allow the
consignees of cargo a reasonable time to take delivery from
the vessel, steamers as well as sailing vessels. If it was import-
ant to get the ship away quickly, the owner or agents used
to discharge the cargo on their respensibility in the case ot
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hoth steamers and sailing vessels.  Since 1863 they have
had to wait 15 days, or land on their own responsibility,
I bave had more experience in sailing vessels than steamers;
but my statement applies to both, unless there is a clause in
the bill of lading.” Chabildas Lallubhai, the pariner of
Mr. Macintosh, in examination in chief said he agreed with
Mr. Macintosh: and on cross-examination, * 1 agree with

Mr. Forman as to the custom since 1863.”  Mr. Paferson

said:  The custom in the case of steamers from Kurope is
that 15 days are supposed to elapse before the cargo is dis-
charged at the risk of the consignee. [ am not aware of any
difference in the custom between steamers and sailing vessels.”
Mr. De Quadros: “If the goods are landed hefore 15 days
are oat, we (Ritchie, Steuart, and Co.) retain them in charge
of our Mukadam at the Custom House. The practice of
other houses is the same as ours.  There is no difference
between a steamer and a sailing vessel.  We have often
landed goods before the 15 days are out.”  Mehervanji
Mancharji, assistant of Ewait, Latham and Co., said: “15
days are allowed in the case of every ship of 600 tons. I
don’t know of any difference between steamers and sailing
vessels. Goods were landed by us from the Star of India.
within 15 days. - We landed on our responsibility. She was
a sailing vessel. I have heard of other instances besides the
Star of India where the landing has been within the 15 days.”’
The foregoing were witnesses called by the plaintiffs. The
following were called by the defendant :—DMr. Ifogo said :
“ Our practice has been to land cargoes from vessels if the
parties did not send for the goods within a reasonable time
after her arrival. There has been no certainty in our
practice as to the time allowed. It would not be a reason-
able custom for a steamer v wait 15 days, because the
expenses of a steamer are greater than those of a sailing
vessel. The Mukadam has charge over the goods only so
far as seeing to their due delivery to the parties interested.
Te lands them -as our servant, and holds them till he gets
authority from us to deliver them.” e, Kettridge: “CGoods
are discharged from ships and steamers as they come to.
hand, after due notice by advertisement, or special notice to
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the consignees of the arrival of the ship, and her being ready
to discharge. It the captain came to goods for which
the consignees had not sent, he would discharge them at
once, provided there was not other cargo which he could
discharge, and for which boats were waiting. I know of
sbeamers discharging immediately on . their arrival, with-
out any clause in the bill of Jading evabling them to do
so. 1 am not acquainted with any custom to wait 15 days
for the consignees to land. The custom authorizes the master,
after reasonable notice to the consignees of goods, to discharge
the same as the goods come to hund in the boats hired by
the captain in case the consignees’ boats are not ready. 1
should say the custom is to allow 48 hours from the entry of
the ship at the Unstom House—that is for a sbip ; not more
than 24 hours in the case of a steamer. 1 think this custom
is acted wpon in the port of Bowabay.” Mr. Wilson, the
 manager of the firm of Rennie, Scovell and Co,, said ;

- “The custom in Bombay where the ship has a general cargo -

-'is to advertise her arrival in the papers, to wait for boats
~from consignees (my practice has been to wait a day after
the ship was ready to discharge), and when the consignee’s
.boats don’t come alongside, to send our own boats, and
take the cargo to the Custom House Bunder. I speak of

sailing ships. I never had any steamers consigned to me.
In steamers the custom is to allow less time, - I never knew .
of a ship waliing 15 days before discharging cargo. I have

konown frequent iustances of ships lanling cargo on the
Custom House Bunder before the 135 days had expired,
without the ¢)nsent of the consignees being obtained. T kuow
of no instances showing at whose risk the goods were.  If
the nbﬁ)dsur‘ landed before the 15 days, the Custom House will
not. hold them for freight.  We have landed at the Custom
House Bander withoutanything but the boat note.“Mr. Owen
said: “As scon as the ship arrives, we advertise in the papers
mqueatma consignees to send boats alongside, and if they
don’s doso, we .shall discharge the goods on their account.
We send a circular round to consignees to the same effect.
We then tell our Mukadam to send boats alongside, and
discharge any goods for which no boats have come from the
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eonsigness.  We generally commence discharging 43 hours
from the ship’s entry at the Custom House, and land the
goods at the Custom House Bunder. We commence as
soon as we can, but we generally allow 48 hours. I have
known no instance of a ship waiting 15 days. = 1f the goods’
are landed before the 15 days, I cunnot say at whose risk
they are according to the custom of Bombay.” Mr. Henry
Maxwell said : “ My experience is, that 48 hours after the
arrival of the ship, if consignees of cirgo whose cargo was
preventing the discharge of the ship did jnot come forward
to take delivery, that cargo would be landed either by the
captain or by the agents of the ship at the Cuastom House
Bunder. At the present moment T cannot recall instances
of goods being landed before the expiration of 15 days from
the arrival of the ship. I know of no instance of a sailing ship
waiting 15 days before discharging. I can say nothing about
steamers: T have had no experience.” Mr. Moore, of the
firm of Campbell, Mitchell and Co., said :  “The custom in
Bombay is to advertise the arrival of a ship, and send round
u circalar to all the ofiices, BEuropean and Native, in Bombay,
and then to land the cargo as boats come for it. The custom
is vot to wait more than a day or two for the consignees to
send off boats. - As a generak rule the cargoes are landed
at the Custom House Bunder. I can’t say that I remember
any instance of a ship waiting 15-days for the consignees t)»
come and take the cargo before proceeding to discharge.
I have known cases where goods have been landed by the
master or agents before the ship has been in the harbour 15
days, I have unever known any dispubs, excipt as to the
payment of the landing churges. The consignee comes and
takes the goods from the Custom House Bunder.”

~ Icannot upon this evidence think that the custom of
Bombuy obliges the master to kesp goods on boarl- for 15
days after the ship’s arrival for the consignee to send for
them, But few of the witnesses speak to such being the
custom, and the balance of the evidence is against it. And
seeing how much injury it might cause to the ship-owner,and
how Jittle beneflt it would confer on the comsignee



ORIGINAL Civin JURISDICTION, .

stronger evidence than there is in this case would be
necessary to satisfy -me *that such a custhm had been
so uniformly acted upon that it must be cousidered to
be part of the contract, On the other hand, the evidence
does not, in my opinion, show that the lunding at the
Custom House Bunder is, by the custom, a delivery to
the consignee. Indeed, some of it is directly opposed to this
it being sail that the woods are landed at the risk of the
master or ship-owner, and that they remasin in the custody
ot the Mukadam of the ship’s agents nntil an orderis given
for theie delivery to the consigneo. If the Janding on the
Custom House Bunder is a delivery to the consignee, the
possession of the goods would be parted with, for the master
cannot both d:liver the goods and keep possession of them,
Aund if he once voluntarily parts with the possession out of
his own or bis agent’s hands, he looses his licn upon the
goods, aud is not authorized by law to recluim them: Abbott

on Shipping, 10th B, p. 282, This is to my mind a ¢rgent,

reason forconsidering that the landing is not by the custom
a delivery under the bill of lading. The cus'om appears to
me to be that, at the expiration of u reasonable time atrer the
arrival of the ship, which in the case of suiling vessels seems
to be considered to be 48 hours, and in the case of stexmegs
somewhat less, the master is at liberty to land goods if
the consignee has not sent hoats for them ; thbat the Janding
is lawful, and vot a breach of duty or of the contracr, and the
consignee is bound to tuke delivery from the Custom House
- Bunder instead of the ship, and to pay the proper charges
for landing; but that the goods 1emain in the possession of
the master by his agents, and are not delivered under the
bill of lading. Acnd the master continues liable as a carrier
upon the bill of lading; for, as is said by Buller, J. in Hyde
vo The Trent and Mersey Novigation Company (a), he
received the goods in the capacity of a carrier, and as the
engagement was to carry and deliver them, the goods remain
in his custody as a carrier the whole tim'. Aud in Gutiife

v, Bourne () the Courtssy they think the ship-owner is

(a; 5 Term Rep. 398, (b; 4 Bing- N.C 33
Vi—11 O. C.
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acting during the whole of the time- whilst the goods are in
his possession unader the obligation of a common carrier,
The provisions of Act VI. of 1863 are not inconsistent with
this being the custom. They only (Secs, 52, 54) provide
that i certain cases the officer in charge of the Custom
House shall be bound to take charyge of, and to grant receipts
for, the gouds, and if notice in writing is given, shall be
bound to hold them until the freight and other charges are
paid.  The Custom House authorities were not bound fo
take charge of these goods, and they do not appear to have
dove s¢.  The defendanvin his written statemeat (para, 4)
says that Hari Dhanji. the Makadam of Mossrs. Remings
tou aud Co., “was in charge of the ‘cargo so landed from
the said ship for the purpose of preserving their len
thereon.”

For the ubove reasous T am of opivios that the defendant
did not deliver the grods according ‘to the bill of ladinyz
sid that he is liable f.r the loss  cccasioned by thz fire
unless it comes whithin the exception. It the goods had heen
exposed to the risk of fire by any disregard by the defen lant

* of his duty or of the contract, 1 thi k he wou d ‘huve been

Tiable, notwithstanding the exception. This hag been held in

America: Angell on Carriers, Sec. 227; but I am not aware
of any Englsh decision upon the point. But here, accord-
ing to the custom, there was no disregard of duty or of th:
contract ; the landing was author'zed and lawfal, and the
goods were not put in an improper place. I do not think
that the meaning of “fire” in the exception is to be con-
trolled by tke words which tollow it, and limited to a fire
on board the sbip. The fair construction: of the bill of
lading appears to me to be that the excaption is co-extensive
with the liabilily ; that it applies as long as the goods remain
in the defendant’s possessin as a careicr under the bill of
lading. It is true, as Mr. Sz ble argucd, that, when landed,
the goods are not protected by any insurapce that may huive
been eftected upon them for the voyage ; but neitber would
they be if the consignee had himself landed them, or it
instead of being landed in accordance with the custom of the
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port, it had been done under a clause .in'the bill of lading.

The consignee must be taken to know the custom of the
port; and if he fails to send for his. goods within the -pre-
seribed time, he must abide by the crnsequences as regards
the insurance. Iam of opinion that *4e. finding on the 4th

" issue shonld be for the defendant, and therse must be judg-
ment for the defendant with costa,

Judgment jor derendant with costs.
Attorneys for the plaintiffts—/I7earn, Clevelund, and Peile.

Attorneys for the defendant — Keir, Preseof, and Wintor,

Original Suit No, 274 of 1569.
“Balvanirav Bhasker, Plaintig,

Bayabai, Widow, and Chintaman Maddan. Defendants.
Hindu law—— Adoption— Orphan,

-According to the Hindn law  prevaling in Western India; an orphan
cannot be adopted.

The plaint in this case stated that one Maddan Jagannath,
a Hindn Brahmap, on the 4th of Junnary 1864, execu-ei
his last will ; the material portions of which were as
follow :— “Th. three persons, namely, my wife, Tiakshe
mibai, Bavabai, widow, the danghter of my deceased elder
brother, and my nephew.Balvantrav Bhaskar, are the owners
of whatever movenhle and immoveable property, ornaments,
&~., belonging to me that may remain after me,  Thess
three persons are only to use the above-mentioned immoveable
~and moveable propurty: they are nct to sellif; uud atter the
death of the above-n ntioncd two females, my nephew,
- Balvantrav DBhaskar, is the owner inevery respect™**,
Perchance, should he have no ‘issue, and should Chiranjiv:
Jagannath Janardhan,the son of his elder brothier,behave well,
then Bilvantrav Bhaskar may give the property to nim wfter
due consideration; othewise, heis to spend the same for
religious and claritble purposes.  Aud whatsver may have
to be done by the ubove-mentioned three awneps shall be done
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